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Date @./08/2024

The Registrar General,
Principal Bench,
Hon’ble National Green Tribunal,

Copernicus Marg, New Delhi.

Subject : Regarding Comprehensive report in compliance of order passed dated
30-05-2024 in 0.A. No. 647/ 2024 Pankaj Sharma Vs State of Uttar Pradesh and
Ors.

Sir, _
In compliance of the direction passed by Hon'ble National Green Tribunal dated

30-05-2024 in the matter mentioned above, the status report is hereby attached with a

request to put up before Hon’ble National Green Tribunal for kind perusal.

Your\Sincerely

Enclosure : As above.

(Ashuto!sh Chauhan)
Regional Officer
Copy to:
1. CEO-7, U.P. Pollution Control Board, Lucknow.
2. Law Officer-I, U.P. Pollution Control Board, Lucknow.

3. Shri Pradeep Mishra, Learned Counsel for U.P. Pollution Control Board, Lucknow.

e

P

Regional Officer

ARE. CORS .INT
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Before the National Green Tribunal

Principle Bench, New Delhi

Comprehensive Report Of

M /s NTR Brick Field (formerly
Known as M/s NSR Brick Field)

In the matter of

(0.A. No. 647/2024)

Pankaj Sharma
V/S
State of U.P. &Ors

In compliance of

(Order dated 30t May, 2024)
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Comprehensive Report of M/s NTR Brick Field (previously known as M/s
NSR Brick Field), Village Sheedal Mafi, Asmoli Road District Sambhal in
compliance to the order dated 30-05-2024 passed by the Hon’ble National

Green Tribunal, Principal Bench, New Delhi -

1. That the Hon’ble National Green Tribunal hereinafter referred to as “Hon’ble
Tribunal” vide its order dated 30.05.2024 has passed the operative part of the
order is reproduced here-

“.oiece....7 Respondent No. 2, Member Secretary, UPPCB will ascertain
the correct factual status from the spot and submit a comprehensive report in
respect of operation of Respondent No. 5 unit, compliance of requisite norms by
it, and the current operating status, within a period of four weeks from

»

today. ................

2. That the information of M/s NTR Brick Field (formerly known as M/s
NSR Brick Field) :

A — General Information-

S.No. Related Points Information regarding points
1 Name and Address of Brick M/s NTR Brick Field
Kiln (known as M/s NSR Brick Field),
Village-Seedhal Mafi, Asmoli, District
Sambhal, U.P.
2 Geo Co-ordinates Latitude- 28.764389
Longitude — 78.617704
3 Year of Establishment 2016-17
4 Status of Consent to Establish CTE Not obtained
(CTE)
5 Consent Status and its validity Not obtained
6 Production Capacity Red Bricks- 22000 Number/Day
7 Raw Materials Sand, Soil and Water
8 Water consumption Domestic- Approx 2.0 KLD
Process- Approx 5.0 KLD( for mixing

~1~




33

with soil)
9 Effluent generation Domestic- Approx 1.6 KLD
Industrial- 0.0 KLD
10 | Stack Height 30 Meter high above ground level
11 | Fuel Used Wood & Coal — 3.5 TPD
12| Air Pollution Control system Gravitational Settling Chamber
(APCS)
13 | Fugitive Dust Emission Not available
control measures
14 | Technology of brick kiln Fixed Chimney Bull Trench

B- Status of brick kiln as per“The Uttar Pradesh Brick Kilns (Siting Criteria
for Establishment) Rules, 2012” -

Sr. Particulars Standards as Distance from Status of
No. per Rules, 2012 Brick Kiln brick kiln
with
reference to
the Rules,
2012
1 Habitation Minimum 1000 | Village Sidhal Non
(Minimum 20 | M from Brick | Mafi (Having more | Complying
Houses or | Kiln than 20 houses and
population  more population  more

than 150 people),
Public Places,
Hospital, School,

Religious Places.

than 150 people) is
situated at distance
approx350 meters
in the north
direction from the

stack of brick kiln.
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i

Nearest  Brick | Minimum 800 M | Another brick kiln Non

Kiln from Brick Kiln | is located  at| Complying
distance approx
600 meters in the

south direction.

1l

Nearest Orchard Minimum 800 M | A mango orchard Non
(Minimum 100 | from Brick Kiln | (more than 2.5| Complying
trees of fruits or acre) is situated at
minimum 2.5 acre approx400 meters
are). in the north-west

direction.

That certain observations were made from the spot inspections which are

as follows :

That the said brick kiln was established and commenced it’s operation in the
year 2016-17 without obtaining requisite CTE / CTO from the UP Pollution
Control Board. The applicable guideline on said brick Kiln is “The Uttar
Pradesh Brick Kilns (Siting Criteria for Establishment) Rules, 2012” issued
by U.P. Government vide notification dated 27.06.2012. The brick kiln has
been running/operating by breaching the above guidelines. Copy of the
guideline is annexed as Annexure-1.

That Action Taken by UPPCB against the illegal operating brick kiln

are:
That the said brick Kiln was inspected by the official of UPPCB,
Moradabad on 01-03-2020 and 01-01-2021. It was found that the brick kiln
was 1in operation. Thereafter UPPCB, vide letter no. 61510/C-
7/EintBhatta/Air-1683/SCN/Sambhal/2021 dated 07-04-2021 issued show

cause notice for closure to the said brick kiln u/s 31A of the Air (Prevention




1l.

1il.

1v.

vi.
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and Control of Pollution) Act 1981. Copy of the letter is annexed as
Annexure-2.

That based on the regular inspection carried out by Regional Office,
UPPCB, Moradabad and based on the non-compliance of the unit, UPPCB
has issued closure order vide letter no. H60351/C-7/Air/1683/closure order/
Mora./2021 dated 02-07-2021 u/s 31A of the Air (Prevention and Control
of Pollution) Act 1981. The copy of the closure was also send to The
District Magistrate, The Minning Officer, Zila Panchayat, District Smabhal
for information and necessary action. Copy of the letter is annexed as
Annexure-3.

That the unit was again inspected on 09-02-2023, during inspection the
brick kiln was found operational in violation of closure order. Based on
above facts, UPPCB, vide it’s letter no. H92005/C-7/Vividh-627/Jeetu
Yadav/ Sambhal/89/2023 dated 13-04-2023, issued the show cause notice
to impose Environmental Compensation on the unit. Copy of the letter is
annexed as Annexure-4.

That the unit has not replied to the show cause notice dated 13-04-2023.
Therefore UPPCB vide it’s letter no. H03841/C-7/Vividh — 627/Jeetu
Yadav/Sambhal/2023 dated 11-12-2023, imposed the Environmental
Compensation of Rs. 2718750/- (Rupees- Twenty Seven Lac Eighteen
Thousand Seven Hundred and Fifty only) on the unit. Copy of the letter is
annexed as Annexure-5.

That the unit has not deposited the Environmental Compensation imposed
by UPPCB. Based on above, UPPCB vide letter dated 02-01-2024, issued
the demand letter to Collector, District Sambhal for recovery of the said
amount from the Brick Kiln. Copy of the letter is annexed as Annexure-6.
That in addition to this, it is also submitted that Hon’ble High Court
Allahabad has vide order dated 21-02-2024 in Writ C No. 5054 of 2024
(Connected with Writ C No. 1525 of 2024) has passed an order that in the

meanwhile recovery pursuant to the impugned recovery demand notice

~4 ~
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shall remain in abeyance. Copy of order dated 21-02-2024 is annexed as
Annexure-7.

That the unit was further inspected by U.P. Pollution Control Board,
Moradabad and District Administration, Sambhal jointly on 01.05.2024 &
28-06-2024. During the above inspections, the said brick kiln was found
operational and ignoring rules. The team has forcefully stopped the
operation at the time of both inspections. Copies of the inspection report/
action taken report are annexed as Annexure-8 & 9.

That the latest inspection of the brick kiln was carried out by the officials
Regional Office, UPPCB, Moradabad on 25.07.2024. During the inspection
the brick kiln was found closed. Copy of inspection report is attached as

Annexure - 10.

Therefore, the above comprehensive report is submitted before Hon’ble

Tribunal for kind perusal and consideration.

Report prepared by :

Sr. No. Name & Designation Signature

1 Anil Kumar, Scientific Asst. W
]

2 J.N. Tiwari, Asst. Env. Eng.

3 Ashutosh Chauhan, Regional Officer

>
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- Uttar Pr.é_.de4s'lgShasan.,
Paryavaran Anubhag

in pursuance of the provisions of clause (3) of Article 348 of the
canstitution, the Governor is pleased to order the publication of the foltowing
knglish translation of notification no. gz 2012 dated Jumez7, 2012
921/ 53 |/r(%—au(w9)/u -
No. gaifrs-eia-g4 (/2012
Dated Lucknow, gune 27, 2012

In exercise of the powers under sub section (1) of section 54 readwith
~lanse (z) of sub section (2) of the said section and sub section (1) of seclion’
71 of the Air (Prevention And Control) of Pollution) Act, 1981 (Act no.t4 ot -
19%1) the Governor, after consultation with the Uttar Pradesh Pollution comli*'o‘
Board and after considering the objections and suggestions received from,
concerned person, is-pleased to make the following rules with a view

rronfating the siting oriteria for the establishment of new brick kilns in tlig
Gtate of Uttar Pradeshi- - ‘ '

’

'lE UTTAR PRADESH BRICK KILNS (SITING CRITERIA #OR
147 ABLISHMENT) RULES, 2012 T R

chortiteand 1, (1) " These rules may be called the Uttar Pradesh Brick. kih-'
Commencement (Sitting Criteria For Establishment) Rules, 2012

(2) They shall come into force with effect from the date af
their publication in the Gazette.

pistance from 2, Subject to provisions of the Uttar Pradesh Promotion un
residential avea/ Protection of Fruit Trees (Regulation of  Marmft
5:‘:23:;??" Establishment and Housing Schemes) Act. 1985 (U A

No. 18 of 1985, a brick kiln shall not be establ e

Cqrea/manga or
fruit orchard which does not fulfill the following conditions:;

B (i)  a brick kiln shall not be established with in a distaive
5.0 kilometers from the area of a Municipal Council ¢
Municipal Corporation. Subject to the above restrictions
brick kiln shall be established at least 500 meters aws

.

N
QE—

[

11




wILAsea

from residertial aiea haizsg minimum popilation
150 persons or 20 hous2"%:i her kachha o, pucca )%
1.0 kilpmeter from a resicentia)l area having popuit
more than 150 perscis or more than 20 houses wiis
kachha or pucca; )
(i) a brick kiln shall not be established at a place within |
distance of 1.0 kilometer from registered hogspital, sche
public building, religious places or a place from whe
flammable substances are stored; a brick kiln shall noi-
established within a radius of 5.0 kilometers in o
sensiti;’{e“areas of a zoo, wild life “sanctuarics, histo
monumients, museum and the like:
Provided that'in case of Taj Trapezium Zone Anr
(T.T.Z.) the directions/ guidelines giver, by the Supren
Court from time to.time, shall apply;

(iii) & brick kiln shall not bé established within & dictuncc .
+ 200 meters from the sides of the railway tracks:

~(iv)  a.brick kiln shall not be established within the distance o
1300 meters from both sides of the National . and Stat.
Highways; B
(v)  a brick kiln shall not be established within a-distivice o

100 meters from both sides.of a main district road ‘nublic

works department roads; -
(vi) a brickfjkiin shall not be established within 200 meters, _
from a brick kiln already established; ‘

T
} 3

(vii) -a brick kiln should not be allowed to install in the ‘Butier,
zone' of a notified fruit belt area as defined in "The Utthr|
- Pradesh Promotion and Protection of Fruit Treds
(Regulation of Harmful Establishments And Housing
Schemes) Act, 1985 and the restriction made by
competent authority concerned or decision of coun an
case to case basis, if any. .
Distance from sides of mango Q!‘C(I't;:lz‘d!'?\".’i.u‘(!
fruits (mango and other) orchard (having at leas 1on
fruiting trees)/ joint nursery from brick kiln shall non be
less than 800 meters in each direction The mentioncd
distances are applicable irrespective of the variciv/iype ol
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N UTTAR PRADESH POLLUTION CONTROL BOARD
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W
<. - M/s NSR Brick Field

Sheedal Mafi, Asmoli Road
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EC = PIxNXxRxSxLF
EC = 50x1x250x0.5x1 (Per Day)

= Rs. 6,250/- Per Day

For 1350 days, EC=Rs. 8,437,500/-(Eighty Four Lakh Thirty Seven Thousand Five Hundred
Only)

¢z ol Ao NSHR Brick Field Sheedal Mafi, Asmali Road 7/ R 1 9o Swdos ol
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SwE T sowo Wty Primer & sRiaae a) afta awen yfaftan @ aruen ) Rufa ¥ de wee
& Rrog wukwey el SRdfa #w & aned R Gl s w e aed W gl

Wad,

ot g

(s )
e quiay afRer), ye-7

-3 JRHR, Fou0 yguur Pz D, RETER ¥ raves FHAd g

T gty sfden), 3wi-7

AW -z R o : T.C. 12 - vy, Vibhuu Khand
TP, WoPa-Zz0010 Gomtl Nagar, luckmow 216010

RUUY T726M, 27200, 3730081, 2720891 Phonel720831, 2720828,2720691,2720681

Mﬂ!ﬂﬂmﬂm Email: inf

19


HP
Rectangle

HP
Rectangle


A

A UTTAR PRADESH POLLUTION CONTROL BOARD

_ ~ Annexure - 5
wed Wo—H03841 / C~7 / Vividh-627 / Jeetu Yadav /Sambhal /2023 1@ 11.12.2023

;

a1 #,
M/s NSR Brick Field, Sheedal Mafi, Asmoli Road, Sambhal

frem— 9 @ ¥ fReE 02-07-2021 §W ag (rquer Fawer qen fFraaon) sftfEe, 1ee G2l
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wafavolg sl aRRIfe R o @ wrw )

BT,
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Prareer Qe frgsvr) sRfE, 1981 B U317 & sfid €e #eB M/s NSR Brick Field, Sheedal
Mafi, Asmoli Road, Sambhal & f%g =1 arew ey febar AT § |
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4 @ UF fee—08022019 §RI W Levying of Environmental Compensation against Defaulting
Industries & TR M/s NSR Brick Field, Sheedal Mafi, Asmoli Road, Sambhal ™ g4 anmdy fedTe
02-07-2021 1 fY A a1 AR B Searu 1 PRy fRATE 2/9/2023 99 ® 6250/~ wiafas @7
a?ﬁagaﬁw%s%gﬁZ?lS?SO/—W&zi@@Wﬁuaﬁr{ﬁ’rzﬁmﬁa@ﬁﬁaﬁmm
3 g PSR Pt o & 5 wareRehg afrgi g @ Sove weyer T 98 3 e
Yo oe hew, frfdwve, MudR, o@Ts Red §6 F @I T0-701502010002104
EoTHoTHoBE-UBIND570150 ¥ 15 A @& ordx o1 @R, 9 BT Tl eIy W A Ay
Faterd U e ey ¥ gegd el giad s |
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T.¢/12Vv, Vibhuti Xhand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 ~ 2720764
Email: info@uppch.in - Web Site: www.uppch.in
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"N UTTAR PRAD?S%I POLLUTION CONTROL BOARD
R | ~ Annexure - 6
wod To-Noso88  (C.7Vividh-627/Teetu Yedav/Sambhal2023 femrim— ozfor |24
Regd.

To,
The Collector,
Sambhal

Subject: Regarding collecting/recovery of
MUs NSR Brick Ficld, Sheedal Mafi,

Vide its order dated 21-12-2023 the Hon'ble National Green Tribuntal, New Delhi has

Environmental Compensation imposed on
Asmoll Road, Sambhal

passed the following directions; .
" 10. If we accept the submission of Shri Pradeep Misra that the
B to the concerned District Magistrates of

communication sent by Member Secretary, UPPC
ders under Section 314 of the Air Act, then
cers of UPPCB arc required lo lake

Moradabad, Sambhal, Rampur and Amroha are or.
Jfor non-compliance of the said order the compelent affi
r through issuance of

action under Section 37 of the Air Act. In both the eventualities. eithe

recovery certificate by the competent aofficer of UPPCB or issuing direction in terms of
Section 314 of Air Act, if there is an inaction by the authorities then the action is required {0
be taken in terms of provisions noted above by compeient authority of UPPCB which they

have failed to take till now......
Further, plcase refer to H.O. letter No. HO03841/C-7/Vividh-627/Jeetu
Yadav/Sambhal/2023 dated 11-12-2023 on the above subject. It is to inform you thal vide

letter dated 02-07-202] UPPCB has issued closure against the above mentioned unit under
section 31A of Air (Prevention and Control of Pollution) Act, 1981. UPPCB vide letter dated
11-12-2023 has imposed Environmental Compensation of T 2718750/~ against the unit. The

unit has not deposited the imposed Environmental Compensation till date.
The sum of Z 2718750/~ (¥ Twenty Seven Lakh Eighteen Thousand Seven Hundred

Fifty Only) is payable in account of Environment Compensation from M/s NSR Brick Field,
Sheedal Mafi, Asmoli Road, Sambhal
The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Liyakat Husain C/o M/s NSR Brick Field, Sheedal Mafi, Astmoli Road, Sambhal

You are hereby requested to recover the same as land revenue and deposit it into the
account of the U.P. Pollution Control Board's Account No. 701502010002104, [FSC Code-
UBIN0570150, Union Bank of [ndia, Vibhuti Khand, Gomati Nagar, Lucknow, The cost of

the proceedings if any shall be recovered in addition.
1.  Amount to be recovered T 2718750/-
2. Cost of the Proceedings € 271875/-

3.  Total Amount (I +2) T 2990625/-
Yours Sincerely,

Member Secretary

CC:-Regional Officer, U.P. Pollution Control Board, Moradabad.

Member Secretary

AEEEEEFEE 'IIIIIIBI#SH!!’

T.C/12V, Vibhut! Khand Gomti Nagar, Lucknow -~ 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: Info@uppchb.in - Web Site: www.uppcb.In
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Court No. - 21 53

nd
Case :- WRIT - C No. - 5054 of 2024 /v.-- ({

Petitioner :- M/S Nsr Brick Field
Respondent :- State Of Up And 5 Others
Counsel for Petitioner :- Pradeep Kumar
Counsel for Respondent :- C.S5.C,

Annexure - 7

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Kshitij Shailendra,J.

1. Learned counsel for the respondent prays for time to file counter
attidavit.

2. Time prayed for is allowed.
3. Connect with Writ-C No.1525 of 2024,

4. In the meanwhile, recovery pursuant (o the impugned recovery
demand notice (Annexure-1) shall remain in abeyance.

Order Date :- 21.2.2024
AKShuklas-

(Kshitij Shailendra, J.) (Manoj Kumar Gupia, 1.}
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Court No. - 21 54
Case :- WRIT - C No. - 1525 of 2024

Petitioner :- M/S Arzu Brick Works
Respondent :- State Of Up And 5 Others |
Counsel for Petitioner :- Mohammad Danish,Prem Narayan Rai

Counsel for Respondent :- C.S.C.,Sandeep Kumar Srivastava

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Manish Kumar Nigam,J.

1. On the request of learned counsel for the petitioner, two weeks'
time is granted to file rejoinder affidavit.

2. List on 21.08.2024.

Order Date :- 30.7.2024
Ved Prakash

(Manish Kumar Nigam, J.) (Manoj Kumar Gupta, J.)
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